447  Rules for regulating [ RAJYA SABHA ] and Conduct of Business 148

the Procedure

[Shri M. M. Dharial

them clarified, So iny submission to the
House 1s that if any reply.is not cor-
rect, if it is inaccurate, there should
be some provision under the rules so
that we can get the correct reply and
at the same time the hon, Minister who
giveg such an inaccurate reply could
also be properly warned. Thig kind of
a provision ig not there anywhere in
these draft rules. Such g provision is
absolutely necessary.

So far a: rule 48 is concerned, I
think it is a corrcct stand taken hy
the Drafting Commitlep that no cor-
respondence between the Union Gov-

ernment and the State Governments
should be brought in by means of
questions in this House. 1f that res-

triction is not there, it will not be
possible for us to maintain the inte-
grity of this country. There are many
matters where there are conflicting in-
terests between the different States.
If such correspondence ig brought be-
fore this House, there will be bitter-
ness among the States and the repre-
sentatives of tha States. Naturally,
therefore, the Committee has taken
the correct position in inserting this
rule, rule 48.

Tae DEPUTY CHAIRMAN: It is
1.30 p.M. now. You have taken 20
minutes. You can wind up after the
Junch hour. The House stands ad-
journed till 2.30 p.M.

The House adjourned, for
lunch at thirty minutes past
' one of the clock.

—

The House reassembled after lunch
at half past two of the clock, THE
DrpuTy CHAIRMAN in the Chair.

ALLOCATION OF TIME FOR GOV-
ERNMENT BUSINESS

Tue DEPUTY CHAIRMAN: I have
to inform Members that the Business
Advisory Committee at its meeting
held today has recommended alloca-
tion of time for Government Business
as follows: —

in the Rajya Sabha

Time allotied

Hr. Mis.

1. Draft Rules of Proce-
dure | . . . 2 30
(in additionn te:
the tme al-
ready takeq)

2. The Indian Medical
Council (Amendment)
Bill, 1964588 patiedly
Lok Sabhu . . 1 30

3. The Delhi(Delegntior of
Powers) Bill, 1964, as

passed by Lok Sabha . 1 [ofe]
4. The Tadustrial Disputes

(Amer.dment) Bill, 1963 2 3C
s. The Coir Industry

(Amer dmert) Bill.1964,

aspassed by Lok Sabba I oo

6. The Constitution (Nine-
teerth Amerdment; Bill,
1964, as passed by Lok
Sabha . . .

7. The Appropriation Bill
relatingto Supplementary
Demards for Granis
(Gereral) for 1964-65 .-

L]

3C

8. The Prevention of Food
Adulterationn  (Amend-
mer t) Bill for reference
10 Joint Commuttee 1 [ole}

The Gold (Control) Bill
for reference to Joint
Committee . . . 2 co

b

In order to be able {o complete
the business, the Committee has fur-
ther recommended (i) that Friday
June 5, 1964 at present allotted for
Private Members’ Bills may be allot-
ted for the transaction of Government
Business, (ii) that the Rajya Sabha
should also sit on Saturday, June 6,
1964 ang (iii) that the House may
curtail or dispense with the lunch
recess and sit beyond 5.00 .M. ag and
when necessary,



